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CENTRAL ADMINISTRATIVE TRIBUNAL , ALLAHABAD BENGH.
Registration 0.A. No. 1616 of 1992

Madan Pratap Shahi WS e o Applicant,

Union of India

and afether oJa e +.. Hespondents,

Hon, Mr, Justice U.GC, Srivastava,V.C,
Hon'ble Mr, K, Obayva, Member (A) ;

( By Hon, Mr, Justice U:C. Srivastava,Vv.C,)

The epplicant was dppointed as 'Extra
Departmental Branch Post Master! at the post office
Pakari Bazbu, District Deoria by the Tespondent no,2
on 1.5,1987 and since then, he was continuously
working without any break till the date » he was
put off from duty, It appears that some complaint
was made against him and on the basis of the said
Complaint, an order was Passed putting him off
from duty on 74941992 with the direction that no
kind of allownce will be pald to the applicant
during the period he was put off from duty, The
dpplicant has Challenged the said order and has
stated that it was becauyse of the'malafide intention
on the part of the rtespondent no, 2 who. wants to
appoint his own man, No Charge-sheet P-‘Si@@? been
serviced upen the applicant, As the applicant has
put eoff from duty and more than 6 menths have passed

but ne @@ enquiry has been concluded by the respondents,

2. Accordingly, one more opportunity is given

to the respondents apg the respondents are directed
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te concl.de the enquiry egsinst the applicant

within 3 peried of 4 months from the date °f @
Communicatien of this order, The Teéspondents shzll
issue 3 charge-sheet te the zpplicant within three
weeks from the date ef_receiht of tha;copy of this
order and the applicant shall fylly Cooperate with
the enquiry and if enquiry is neot concluded

eéven with cooperaticn of the 2pplicant by the
I€spendents, the arder'may stand quashed,

The application is disposed of with the sbove

directions, o oerder s te the Costs,
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